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THE AUROVILLE (EMERGENCY PROVISIONS) ACT, 198a

No. 59-0oF 1986: = . T 7t

[17th Deceinber, 1980.]

An Act to provide for the taking ovet, in the public interest, of the
management of Auroville for a limited period andxfer ’r‘tratters
connected therewith or incidental thereto.

" WHEREAS Sri Aurobindo Somety, a non-governmental organisation had B
been a channel of funds for the setting up of a cultural township known
as Auroville, where people of different countries are expected to Iive
together in harmony in.one:community. ard-arerexpected -ta engage in

cultural, educational, scientific and other pursuits: aiming at: human
unlty, :

ANp wHEREAS the United Nations Educational Secientific and Cultural
Organisation (hereinafter referred to as ‘UNESCO"), being of the opinion
that the project aforesaid would contribute to international understand-
ing and promotion of peace, by a resolution passed in 1966, commended
Aureville to those interested in UNESCO’s ideals;

AND WHEREAS by a further resolution passed in 1968, the UNESCO had
invited its member-States and international non-governmental organisa-
tions to participate in the development of Auroville as an international
cultural township des1gned to bring together the values of different cul-
tures and civilisations in- a harmonious environment with integrated liv-
ing-standards which correspond to man’s physical and spiritual needs;

AND WHEREAS by a further resolution passed at its sitting held from the
12th October to 14th Nevember, 1970, the UNESCO had directed its Dir-
ector-General to take such steps as may be feasible, within the budgetary
provisions, to promote the development of Auroville as an important in-
ternational cultural programme;

i

AND wHEREAS Auroville was developed as a cultural township with

‘the aid of funds received from different organisations in and outside India -
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as also from the substant1a1 grants recelved from the Central and State

Governments,

" " _AND WHEREAS pnrbuantto the. complaints. received with regazd. to, the

misuse of fiinds by Sri Aurobindo Society, a Commiittee was set up, under
the chairmanship. of the Lieutenant-Governor of Pondicherry with re-

presentatives. of the Government of. Tamil Nadu- and of the Mlmstry of .

Home. Affairs: in the. Central Government,: and. the said. Committee had,
after a. detailed: scrutmy of. the accounts. of Sris Aurebmde Soeiety:;. found
mstances of ‘serious irregularities. in- the: management: of: the: said: Saciety,
misutilisation of its. funds. and their. diversion: to- other purposes;

Axp WHEREBAS in view of the serious difficulties which: have arisen
with regard ‘to: the management: off Auroville; it is-necessary to take over,

for a limited period, the management thereof and any delay in taking -

over: the- management of : Auroville, would:- e highly: detrimental -to the
interests and-objeetives of-Aureville;.

BE. it enasteds by Parliament: in- the Thhrty‘-ﬁ“rst Year of the Republic
of Ifnd:ras as fe:lloW s . _ i

L. . CHAPTERT
.EREI%IMfNiART

-1, (1) This Act may be called the Aur0V111e (Emergency Prov151ons)

_ -Het,; 198G
(2)l It shall be deemed to have come 1nto force on the 10th day -of

o November, 1980.

West
Bengal .
Act XXVI
of 1961.

21 of 1860,

E 2 Irt‘ this Act unléss the context otherwise requlres,—

section 5 J

‘ (.EL) “appointed day” means. the 10th.,=-dey - of. Noevember; 1980;

(€)' “Auroville” meuns so much of the undertakings as form
part of, or are relatable to, the cultural: township which is known as
‘Auroville and the charter. of which.was proclaimed by the ‘Mother’
on“fhe 28th day of Fébruary, 1968; .

(d)-“Couneil” means the‘Auroville Trternational: Advisoty Coun-

c11’ constituted under sub-section (1) of section 6;

Act;

- Gﬁ)} “'S’éciety”‘means» Sri” Aurobindo’ Sdciet'y being a society as
. defined in: the: Wiest! Bengal” Societies: RegIstTatlon Act,. 1961, and
havmg its registered office at Calcuttay

(9) words ‘and . expressions. used herein. and. not. defined; but

| defined in the Soc’1et1es Registration. Act,. 1860; shall have the: means

mgs respectwel‘yj assigned to them in that Act,..

(at)-, “Ad:rmmstasater" means the: Administrator appoitited- under \

=

(e), “prescrlbed;” means prescribed: by rules: made under’ this _

Short
. title and
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CHAPTER I

TARING 6VER OF THE MANAGEMENT OF AUROVILLE -
fo-11.

Manage. 3. (1) On and from the appomte?day and ‘for a perrod of two years

n;i’;';‘)f “thereafter, the managementmvﬂle shall vest in the Central Gov-

ville to ernment ‘

vest in ’ '

the ‘Cen- o Prov1ded that where the Central Government is of oplnlon that

tral . orderto secure’ the proper management  of Auroville, it is expedlent
- Govern- “that such management should continue to vest in that Government after
' ;2'?“; - the expiry.of the said period of two years, it may, from time to tlrne

lix;ite d issue d_irections for the continiance of such management for such perlod_,

period. not exceeding one year at a time, as it may think fit; so, however, that

~the total period for which: such management shall continue to vest in
the Central Government shall not; in- any case, exceed

~{eight ‘}mvs]z
C @) Aurov111e shall. be deemed to include all the assets rlghts, lease-

holds powers, authorities and privileges,*and all- property (movable

and - immovable), including lands, buildings, works, workshops, projects,

. stores, instruments, machinery, automoblles -and other’ - vehicles,: cash

“balances, funds, including reserve funds, investments-ahd book ‘debts

of the Society as form part of, or are relatable to, Aurcville and all other

“rights and interests arising out of such properties as were immediately

before the appointed day in the ownership, possession, power or control

of the Society, whether within or without India, and all books of account, -

~ registers, maps, plans and all. othep- documents of Whatever nature rela-
tmg thereto.

4 (1) N'otW1thstand1ng anythmg contarned in any other laW for the

‘ time being in force or in the memorandum or the rules and regulations
“of the Society,— :

t 106 e (a) on and from the appointed day, every member of the Gov—
of 198k . ~ erning Body of the Society, by whatever name called, shall cease to
: 'exermse any powers:of management in relation to Aurovrlle

(b) it shall not be lawful for the members of the Socrety or any
© other: person to nominate or ‘appoint any person as Manager or
‘ Director of so much of the assets of the Society as- form part of, or
o - are relatable to, Aurovﬂle

(c) no resolutlon in relatlon to Auroville passed -at any meet-
ing of the members of the Society or of the members of Auroville shall:
_ be. grven effect to unless it is approved by the C’entral Government;

- (d) no proceedlng for the dissolution of the Socrety -or merger of

. the Society with any other sociéty ‘or for the appointment of a re- -
ceiver in respect of any asset forming part of, or relatable to, Auro-
ville, the management of ‘which has vested in the Central Govern~

“ment under section 3, shall lie in any court except with the consent
" of the Central Government Do

/
/
R

(2) Sub]ect to the prowsmns contained- in sub sectlon (1) and to the
other prov1s10ns contained in this Act and sub]ect to such other excep-
tions, restrictions and limitations, if any, as the Cential Government may,

31455&-541 Q,JS(G%M&& 2
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by. notification in the  Official Gazette, specify in this behalf for the pu‘r- '
poses of this Act, the provisions - of the West Bengal Societies Registra- -

tion Act, 1961, shall continue to apply to the Society in.the same manner
as they applied thereto before the appointed day.

5. (1) The Central Government shall, as from the appointed day,

apfpoint a person or a body of persons as the Administrator for the pur-
pose of taking over the management of Auroville and the Administrator
shall carry on the management of Aurov111e for and on behalf of the
Central- Government,

) The Admlnlstrator may authorise such person as he th1nks fit also

" to exercise all or any of the powers exercisable by him under this
Aet and differént persons may be authorised - to exercise different -

powers, and subject to the general or special directions given or imposed

by the Administrator, the person so authorised to exercise any powers .

of the Administrator may exercise. those powers in the same manner and
with the same effect as if they had been eonferred on that person d1rect1y
by this Act and not by way of authorlsatlon

©(3) If, on the appointed day, any suit, appeal or other proceeding,

of whatever nature, in relation to any property which has-vested in the .
. Central .Government. under section 3, instituted or ‘preferred by or.

‘against the Society is pending, the same shall not abate, be discontinued
or be, in any way, prejudicially affected by reason of the taking over. of

" the management of Auroville or of anything contained in this Act but’

the suit, appeal or other proceeding may be pursued, prosecuted or
enforced by or agalnst the Central -Government.

(4) The Central Government may issue such dlrectlons (including -
directions as to initiating, -defending or cont1nu1ng any legal proceedings *
before any court, tribunal or other authority) to the Administrator, as~
to his powers and duties as that Government may deem desirable and the -
Administrator may apply to the Central Government at any time for

instructions as to. the manner in which he shall conduct the management

of Auroville or in relation to any matter arising in the course of such_'

mana gement.

-*(5) :Subject to the other provisions of thls Act -and to the control'j-
of the Central ‘Government, the Administrator shall be entitled, notwith- :
standing anything contained -in the West Bengal Societies Registration

Act; 1961, or in any other law for the time being in force, to exercise, in

relation. to Auroville, the powers of the Governing Body or Executive -
Corimittee  or, as the case may be, of the Board of Trustees of the -
" Society, including the powers to dispose of any property or assets:
of -the Society, whether such powers are derived from the West Bengal -~

Societies Registration Act, 1961, or from the memorandum'and rules. and
regulat1ons of the Soc1ety or from any other source.

(6) The Adm1n1strator and -the other persons author1sed by him under

sub—sectlon (2) shall receive from the funds of the Society, relatable to
Auroville such remuneration as the Central Government may fix..

6 (1) As _soon as 1nay e after the commencement of this Act’ and in

any case W1th1n one month from such commencement, the Central Gov- _
ernment shall constitute, by notification in' the Official Gazette a Coun-
cil. to be called the ‘Auroville Internatlonal Advisory Council’,

Adminis-

~trator of

Auroville.

A__dvi.sory

Council,
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2 "The Cou'nc‘il’m"ay” on itsiown #Fotion -or on -a reference made to; it '
by the Central Government: advise the Central Geovernment onany matter
concerning the management of ‘Auroville.

(3) In tendering any advice to the Central Government, the Council
shall endeavour to secure that—

(@) the ideals for which Aurov111e has been established are -en-
couraged, and

(b) the members of Auroville are -allowed freedom to grow and
develop activities and institutions for the fulfilment of the aspira-
tions and programmes envisaged in the Charter of Auroville.

{4) The Council shall .consist .of -such number of members.not exceed-
ing five as may be appointed by the Central Government -from -amengst
persons, who in its opinion -are ‘devoted to the 1deais of ‘human wumnity,
peace and progress.

{(5) There shall be a :Chairman .of the Council who shall be elected
by the members of the Couneil -from among themselves,

(6) The term of office of, the method of filling casual v:a’c.aneiés- among,
and the allowances and other remuneration, if any, payable to, the: mem-
bérs of the Council shall be such as may be preseribed. - - -

(7) The Couneil shall, subjeet to any rules that:may be made in this
behalf under 'section 17, have power to regulate its own procedure.

7. (1) Every person having, on the appointed day, in his - possession,
custody or contrel any property forming part of, or relatable to, Auroville,
shall deliver forthwith such property to the Administrator or to any
officer or other employee of the Central Government as may be authorised .
by the Central Government in this behalf.

(2) Any person who has, on the appointed day, in his possession or
under his control any books, papers or other documents velating to
Auroville (including the minutes books containing reésolutions in
relation to Auroville adopted by persons in charge of the management of
the Sotiety before the appointed day), the current echeque books’relat-
ing to Auroville, any letters, memoranda, notes and ether communications
between him and the Seciety, shall, notwithstanding.anything contained in
any other law for the time being in force, e liable to -account for the
books, papers and other documents (including such minutes hooks, cheque-
books, letters, memoranda, notes and other communieations) - to the
Administrator or to such person (being an ‘éfficer or other employee of
the Central Government) as may be authormed by the Central GOVern-'
ment in this behalf. : o

(3) Every person in charge of the management of Auroville imme-
dlately before the appointed day shall, within ten days from that day
or within such further period as the Central Government may &llow in

" this behalf furnish to the Administrator a complete inventory of all the

properties and. assets (including partieulars .of .donations received, book
debts, - investments and belongings) forming - part of, or relatable to,
Aurovrlle lmmedlately befo,re the appointed day and .all liabilities and
obhgatlons o:f the Society in- relation to Auroville swbslstmg immediately
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before that-day and also of all ’a'greeme'n'ts antered imto by the Society. in

: relatlon to- Aurov1lle and in force 1mmed1ate1y before the appomted day.

West
Bengal Act
XXVI

“of 1961,

5 of 1908.

8 (1) If at any time 1t appears to the Central Government' that the

.purposes for which the management of Auroville had been taken over

have been fulfilled or that for any other reason it is not necessary that

the management of Auroville should remain vested in that Government,..

it may, notwithstanding anything contaired in sub section - (1) of section
3, by order published in the Official Gazette, rehnqulsh the management

-0of Auroville with effect from such date as may be specified in the order.

(2) On and from the date specified in the order made under sub- .
section (1), the management of the property of the Society forming part

of, or relatable to, Auroville, shall vest in the Governing. Body (by what-
ever name called) of the Society and such management shall be carried
on in accordance with the provisions of the West Bengal Societies Regis-
tration Act, 1961, so, however, that the steps, if any, in relation to.the

managéement of the property. of the Society forming part of, or relatable .

to, Auroville, may be taken after the publication of the order made under
sub sect1on (1). . : !

9. (I) If any dispute or doubt arises as to whether any asset, right,
lease-hold, power, - authority, pr1v1lege .property (whether movable or
immovable) including any land, building, ~works, workshop, mproject,
stores, - instruments, machinery, = automobile - or . other vehicles, cash
balances funds (1nc1ud1ng reserve -funds); ‘investments and book debts
forms or form part of, or is or are relatable to, Auroville for the purposes

~of section 3, such dispute or doubt skall, at the request of the Society or -

the Administrator or any other person interested or at the instance of the
Central ‘Government, be referred to a. Tribunal con51st1ng of one member.
(being a person Who is or has been a Judge of a ngh Court) to be
appomted by the Central Government

(2) The. Tribunal shall, for the purposes of any. reference under sub- -

section (1), have all the powers. of g civil court while trying a suit under
the Code of Civil Procedure 1908, 1n respect of the followmg matters,
namely —

(@) summoning and enforcmg the attendance of_ any pe1son and
examining him on oath;

(b) requlrlng the discovery and product1on of documents pro-
~ ducible as evidence;

- (¢) recording evidence on oath;‘
(d) requisitioning any public record from any court or office;

(e) issuing commissions for  the examination of witnesses or
documents; '

_ () such other matters as may be p1escr1bed
(3) The Tribunal shall have power to regulate 1ts own procedurean

all ‘matters: arising out of the discharge of its functions (1nc1ud1ng the
place or places at which it shall hold its- sittings). '

(4) All expenses 1ncurred in connect1on with the Trlbunal 3ha11 be:

defrayed out of the Consohdated Fund of Ind1a

.70 Law—53
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: 10 Aqy -person aggrreved by the- dec1s,10n of the: Trlbunal under spes
tlon 9.may; within thirty, days:from the:date of such decision, prefer an- -

‘appeal to the ngh Court at Madras and such appeal shall be heard and
disposed of: by not less than two Judges. of:that High; Court:.

Provided that the High Court may entertain the appeal after the’
expiry of the .said period of thirty days if it is satisfied that; the apoel-
lant had sufﬁc1ent ‘cause for not preferrmg the appeal within the per1odj

. aforesald

CHAPTER III
-M:ISCELLANEOUS.

11. The provisions of this Act or any notification; order or rule madé

- thereunder shall have effect notwithstanding anything inconsistent: ‘there=

with contained in .any law other. than this Act or in any instrument hav-

/ing.effect by virtue of- any law other than this Act or in any decree or/
order of any  court, '

12, (1) Every contract (1nclud1ng any contract of employment. ar
other arrangement) entered into by the Society in relation to .Auroville,
the management of which has vested in the Central Government under

- section 3, and in force immediately, before the appointed day, shall, on

and from the.date of expiry of ninety days from the appointed day, cease
to.have effect unless such contract or other arrangement has been, before
the . expiry of that perlod ratified,; in writing, by the- Central  Governs
ment; and.in ratifying-such: conttact or other: arrangement, the Central

.Government may. make such a1terat10ns or mod1ﬁcat10ns therein as it

may thinks fit:

" Provided- that the Central Government shall not omit to ratify. any

- contract or other’ arrangement and- shall not make any alteration or modr«

fication . therein—

(a) unless it is satisfied that such contract or other arrangement'
is- unduly onerous or has been_entered into in bad falth or is detrl-'
mental to the: interests of’ Aurov111e and '

[

(b) except after glvmg the parties to the
‘arrangement ‘a reasonable opportunity of being heard and except
after. recording, in writing, its reasons. for refusal. to- ratify the con- -
tract or other arrangement or for maklng any alteratlon or mod1ﬁca-
tion therein..

2 Notw1thstand1ng anythlng contamed in any laW for the time

belng in force no person in respect of whom. an.y contract or other
arrangement is ‘terminated, altered or ‘modified under sub- section (1), or

~who. ceases to exercise any.powers or hold-any. office by reason of any

provision contained in sub-section, (1) of section 4, shall be entitled to
claim any compensation.for the premature termination of the contract or

. other arrangement or for any alteratlon or modification there1n or for

~

the loss of his powers or office. .

_ 13, In computing ‘the period of limitation prescribed by any law. for-
the time being in force for any suit or-application against. any person by
the Society in respect.of any matter arising out of any transaction relat-

ing to-Auroville, the time durmg wh1ch this ACL is. in, force shal] be
excluded. . .

contract or.other. .



| I’g‘;”é’oj : Auromlle (Emergency Prom.nom) o ) 41h

14; (1) No suit, prosecdtlon or other Tegal’ probeedmg shah e aga‘lnst '
the Central Government or any ofﬁcer or other employee of that Govern—-

(2) of section 5 by the Administrator for anythlng Whlch is in good
“faith done or intended to be done. under thls Act

(2) No suit or other legal proceedmg shall lie against the Central

‘Government or any officer or other employee of that Government or the -

Administrator ‘or any person authorised under sub-section (2) of section
5 by the Administrator for any damage caused or likely to be caused by
anything which is in ‘good faith done.or intended to be ‘dore undér ‘this

15. Any person who,—

(a) having in his- possessmn or custody or control any asset or
préperty forming part of, or relatable. to, Aurov1lle wrongfully

withholds such property from the Administrator or any person

-authorised under this Act, or

(b) .wrongfiilly -obtains p0ssess1on of any such ‘asset “Or property
forming part of, or relatable to, Auroville, or

- (¢) Wllfully retams any asset or prOperty formmg -part of, or
‘I‘elatable to, Auroville, or remoVes or destroys it, or

(d) wﬂfully withholds or falls to deliver any books pap‘ers or
'other ‘docurnents relatable to Auroville which may be in his pOSses—

sion or custody or under his control to the Admmistrator or dny

person authonsed under this Act, or -

(e) fails, w1thout any . reasonable cause, to furnlsh any mventory -

‘of properties and assets as provided in. sub-section (3) of section 7

. shall be punishable with imprisonment for & term which mayextend
..+ to two years, or with fine which may extend to ten-thousand rupees,
© or-with both, ' ’ '

- 16. (1) Where an offence.under this Act has been commltted by

-a company, every person who, at the time ‘the offence wag committed,
was' in charge of, and was responsible to, the company for the conduet

. of the business of the company, as well as the company, shall be. déemed
. ’to ‘be guilty of the bffence and shall be ligble to be proceeded. agalnst and
“Punished ‘accordingly:

~ Provided that nothing contained in this sub-section- shall render any

such person liable to any punishment, if he proves that the offerice was
comimitted without* his knowledge or that he had exercised all due dili-
gence to prevent the commission of such offence.

'(2) Notwithstanding anything contained in sub-section (1), where any -

offence under this Act has been committed by a company and it

is proved that the offence has been committed with the consent or con-

nivance.of, or is attributable to any neglect on the part of, any direetor,
- manager, secretary or other officer, of the company, such director, man-

ager, secretary or other officer shall be deemed to be guilty of that
- -offence and shall be hable to be proceeded agamst and punlshed
accordingly.

‘i
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Explanatwn —For the purposes of this sectron— .

V £ ‘ (a) “company” ‘means any body corporate and 1ncludes a ﬁrmi_‘
or other assoc1at1on of, 1nd1V1dua1s and . : ;

(b) “dlrector” in relatlon- to a firm, means a partner in the ﬁrm.

11;‘;‘1"{’,6”3 17. (1) The Central Government may, by notlﬁcatlon in the Ofﬁc1a1
e .

_rules Gazette, make rules to carry out the provisions of this Act.

Ty In partrcular and without pre yudme to the generality of the

- foregoing power, such rules may provide for all or any of the followmg
matters, namely: — ‘

"(a),the term of office of, the method of filling casual vacancies
- among, and the allowances and other remuneration, if any, payable
" to, the members of the Councﬂ under sub- sectlon (6) of sectlon 6;

(b the additional matters in respect of which the Tribunal “shall

have the powers of a civil court under clause. (f) of sub- sect1on (2)
of sect1on 9; and :

(c) any other matter which is required to be, or may be pres-
cribed, or in respeet of Whlch rules may be made, under this- Act

(3) Every rule made by the Central Government under thls Act
,shall be laid, as soon as may be after it is made, before each House of
Parhament while 1t is in session, for a. total period of th1rty days which -
may be compr1sed in one session or in two or .more successive sessions,

- and if, before the expiry of the session immediately following the session or
the successive sessions aforesaid, both Houses agree in making any"
modification in the-rule or both Houses agree that the rule should not be .

 made, the rule shall thereafter have effect only in sueh modified form or"

be of no effect, as ‘the case may be; so, however, that any such-modifica-
- tion or annulment shall be without prejudice to the validity of anythlng
prevrously done under that rule

Repeal

and

- saving.

18, (1) The Aurovxlle (Emergency Provxsan) Ordmance 1980 - is lé
of 1980. -
hereby repealed :

(2) NotWrthstandmg such repeal anythlng done or any action taken
* under the Ordinance so repealed shall be deemed to have been done or
" taken under the correspondmg prov1s1ons of this Act,



